
16.04.2008. 

OA No. 324/2006 

Mr. C.B: S~ Counsel for applicant 
Afr. Siya Ram, ProXJ' coonae1 for · 
Mr. T.P. Sbanna, Counsel for respondents. 

Heard learned counsel ~or the parties. 
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The OA is disposed of by a separate order for the reasons "'" 
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CORAM: 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
JAIPUR BENCH 

Jaipur, this the 16thda-y of April, 2008 

ORIGINATION· APPLICATION NO. 324/2006 

HON'BLE :MR. ML. CHAUHAN, JUDICIAL JME:MBER 
HON'BLE 1\.fR. lP. SHl}KLI\, "IDAfll\lJSTIL~ffi'E 1\.fEAlBER 

Damodar Lal Sharma son of Slui Kanhiya Lal S~ aged about 61 years .• 
tesident 0f Village & 'P{Yi,t Datgama, 'P{Yi,t 'Pan.~holi V\a M.mdrial Disttk.t · 
Karaufi and retired on 30.09.200511-om the post of Mandriaf Sub Post Office 
District Karauli. 

. .... APPliCANT 

(By Advocate: Mr.C.B. Sharma) 

VERSUS 

1. Union of India tlu·ough Secretary to the Government of India, 
Dep?artmen.t of 'PO'Eits, Ministry of Commun.i~atmn & Information 
Technology, Dak Bhawan, New Delhi. 

2. The ChiefPost_:rvlaster General_.fu}jasthan Circle .. Jaipur. 
3. 'The Superintendent of 'Post Office~, Sawaimadhop\lt 'Postal Pivisioo, 

Sawaimadhopur. · · 

....... RESPONDENTS 

(By Advocate: Mr. Szya Ram proxy counsel for :Mr. T.P. Sharma) 

ORDER (ORU-l 

Applicant has flled this OA thereby praying for the following relief:-

"(i) That the responclents may be directed for payment of House Rent 
A\\owan~e at the admi~sihle 1:ate i.e. 5o/\) of t\\e hasic pa)t for the 
period 31.5.2000 to 30.9.2005 a!ong with futerest at market rate. 

(ii) That the respondents may be further directed to release payment 
of due cl?.un~ 1\~ !eg<wd~ tQ mont\lly mtere~t ~cheme~ medi~al 
biffs and T.A. Bills pending with them afong with futerest at the 
market rate. 
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(iii) Any other order, direction or re_lief may be passed in favour of 
th.e app1icant nrhich m.?J' b.e {k.etm:d fit, just <md p1-op.er und.er the­
facts and circumst~ces of fue case. 

(iv) That the costs of this application may be awarded." 

2. - Notice of tlus application was gi\ren to the respondents. The respondents 

have filed their reply . 

3. -From perusal of the replyi it is clear that so far as relief no. 2 is 

concerned\ the claim of the applicant has been. _settled by the department and due - . 

payment h~ been made to him. TI1e grievance_ of the applicant is now regarding 

payment of House Rent Allowance- for the period· w.e.f. 3l.OS..2000 to 

30~09;2005 w:hen the applicant has not occupied the -allotted year-marked . ..~~.;;::~ 

quarter . 

. 4. Learned counsel for the--applicant submits that the condition of the 

quarter was such t~at it was not possible for him to occupy the sat'ne. Leamed 

counsel for the applicant has also drmvil out attention to representation dated 

16.03.2006 (Anne~:ure All )l \vhich has been made t.o CluefPostmaster Genei·a4 

Rajasthan Circle, Jaipur i.e. Respondent No.2. 

5.- · -- Since the substantial claim of the applicant has been settled -by _the 

-
respondents\ the grievance remait"'lS regardmg payment of House Rerit 

_ All<?wance for the period w.e.f. 31.05.2000 to 30.09.2005 and the representation 

l.tj;. of t\w applicant is _pending before Respondent No. 2, we are of 1he view that 

/ 
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· this OA can be disposed of at tllis stage with the direction to respondent no. 2 to 
' ....._ . - . 

re-consider· the representation of the applicant sympathetically and pass the 

appropriate aml reasoned ordei" within a period of two months from the date of 

receipt of copy of this ord~r .. It ist however~ made clear that we have not 

expressed any. opinion on the merit of the case. In case tlie applicant is still 

· aggrievedt he ca~.re-agitate the niatter by filing substantive OA. 

·_, 
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6. \Vith these observa~io~s~ the OA is disvosed of at admission_stage with 

no order as to costs.· 
·-

·~/i.-
(lvl.L. CHAUH.Al\1) 
1\1El\IDER (J} 


